| CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH: NEW DELHI

Uoﬁ.NB.ZSZB/Qé‘

New Dslhi, this the 16th day éf»ﬁugust,1995

Hon'ble Shri JeP. Sharma, Member(d)

Smt., Prem Lata,

w/o late Shri Ramesh Chand

r/o 16/32, Pearasy Lal Road,

Karol Bagh, ~ e
ﬂeé! aelhi. ‘ ' s Appll%nt

/

By,&dvacatezﬁhri R,3, Rauwat,proxy for
Shri Mahesh Srivastava

Vs,

P - 4. Union of India,
- through the Secrstary,
| Govt, of India .
Ministry of Agriculturs
(Deptt, of AH, & Dajry)
~ Krishi Bhawan,
Neuw Ds lhi,

2, The General Manager,
Delhi Milk Schema,
West Patel Nagar, \ o : . o
New Delhi, A  lsee Ras;;amdants

By Rdvocate: Snri Madhav Fanikar -

& > pROER (ORAL)

The decesased was employed with Dalhi

Milk Scheme and he sxpired whilse in éuty with
the rQSpanqsnts on 29,12.,90, Smt, Prem Lata i&
the uidau,'the legal representative and éhehas

. got 4 children who ars minor, She’has,claimeé
ﬁhe amount of DCRG dus to haf'lata‘husbénd

,having‘put in servige Wwith the rsspnndanhs and

alsaépraysd for the grant of family pension,
i B . o




She has also prayed for appaintmént on compass ionats
grounds as the family is indigent circumstances and the
 gsole bread winner of the family has died at the age of
37 years and 4 children had to be fed up as the,amaunt

of pension is short in thess hard days.

The respondents contestad this application
and stated that the deceased was rBSponsible for
shart/non dapcslt of sale procesads ef Rse 61 po4,90 aaisa :
collected by him from time to time from D.M.S, mllk baths.
in ;ddition a sum of fs,21,740/- is also recoverable
from the applicant towards licence fae/da&age‘ahargés
gtec, in respect uF'Govﬁ. accommodation ocaupied by the
family of the deceasaé Govt, servant, Due‘to a11
these autstanding dues tharé has been delay in
finalising the family pansion to the widow of the
decsased employeg. The amount of insurance has
alerady been paid and gn provisional basis, the
family pension has also besn paid but could not be
cont inued as per Rule 80A(3) of CcS (Pension)Rules
for a period beyond six months from the dats, This
provisional pension has since been restored and
paid vide cheque dated 24.3.§5. Regularvfamily :
pension has also bgen processed. Régarding aampaasianaﬁé
appointment tp the widow, it is said that there is no
available vacancy in Group D' post againstiéhigh :

the applicant can be considered and thafﬂsgaztmentg

of Agricult&re has besn reduestad;abqug53,yag . é@ﬁ
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in 1991 to consider the case of ths applicant on
compa#sionate grounds in any of its subordinate office
but till date no such reply has been recaivad. Thé
applicant has also filed the rejoinder. The applicant

has taken the stand that during the 1ife time of the

daceasad amployaa the respondsnts have not conveyea
rag%rdlng the short deposit of R, 61,004.90 paise, Iha
details thereof have also not been furnished as to hou

the amount of fs. 61,004,90 has been arrived at

is not shoun by breakup of the deposits as and when
it was due as the deceassd employse did not deposit
the s ame during the life time, Regarding the

~ accommodation it is said that the applicant has

"movad for appointment on campassionéta grounds and

as such can retain ths accommodation.

Heard the learned proxy counsal ghri R.5, Rauat
for 5hri Mahesh Srivastava, counsel for applicant

and Shri Madhav Panikar,counsel for respondents,

As regards the provisional pansion, now thaée
is no diaputeras the respondents in their counter
and the counsel also gave a statement at the Har
that the same will ba regularised and shall be
paid aceording to rules. Ouring the pendency of

the case, a cheque has also been paid to the applicant

and the counsel for the applicant has admitted

this fact,
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| ~ As regards the paymant of DCRG amount, the

raséandéﬁts‘are directed to furnish the datail&d;d

amount to the applicant andas to hou the amount of
'ﬂCRS’is sat off against the outstanding nah-dagasit .

by the dacaaseﬂ amplmyea. The contention éf the

applicaﬂt's counsel that this amount is dxsgutad
cannot be acceptad unless and until the appllcant

in h;s 1ifa t ime ever raised an obgectlan to tha

sama, In any case the respondents shall furnish the éétails af
thé é&uuﬁt to the applicant and if there is any 7 |
balanéa outstanding of tha’amount»DCRG due to the
daaaasad empluyea is nou payabls to the lagal
representative, . the same shall be paid at the
rate of 18% from the date as it has besn due
frém the date of payment. The applicant shall;
have a lib;riglggilﬁgg%zntxng furnishad to her |

by the r95pcndents if that is disputed andthat

the decision in the cass Sha11 ba no bar,

asffsgarda the compassionate apﬁaintmant
of the abplieant it appears that the‘decaasad
'empleyee died in a young age of 37 and laft tha‘
llabillty of 4 childran, all minor and a surviving
widow, | One of the daughters of the;decaasad e

amglayaa, it appaars to have basen married during

the pendency of this appllcatian and now tharaif,

ate 4 minor children in theifamily.
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therefors, to consider the applicant on compass ionate
grounds taking into account the observation made by
Hon'ble Supreme Court in the case of Asha Ramchandra

Ambedkar Vs, LIC reported in 1994(2) SC 183,

The application is, theref‘é!‘a, disposed of with
‘tha above observations leaving the parties to
béér their own cost, The §38pondents to convey the
aceountto the applicaht of the deduction,if any, from
N ‘
tha DCRG within one month from the date of this
order, The respondents shall also consider
expadit iously the application for compassionatas
‘appeintmsnt of the applicant or any of the soms if
he éets majority by the time and convey the éama
within 3 weeks from the date of this order, The
family pénsion shall be payable as per thae statement
given by the learned counsal for respondents and

the averment made in the countsr on regular basis

to the family of the decsased,
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MEMBER(J)
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